
Government of J tmmu and Kulunir 
Department ofLaw,J~t!ce and Parllu:nenttry A.ff:ain. 

(Power Section) C1vi\ Sec:ret:ariat1 

Jammu. 

Notification 
jAmmu, the :Z9tl> ofNonember, :zoJB 

SRO t,.--:3 \ .~In exercise of powers conferred by s~b section()) of sectionuof 
the Code of Criminal Procedure, S:amVOit1 1989, the Govemment hereby appoint Sh. 
Rajinder Kumar Sharma (KAS) AddLDeputy Commissioner, Reasi to k the ExectJtive 
Magistrate of the first cl:ass who shall exercise all the powers of an Executive Masistrate 
of the f1rst cl.a~s withtn the tertitoTi.al jurisdiction of District Reas\. 

The Government further In exercise of the powers conferred by sub-section (:z) 
of section 10 of t.he said Code appoint the aforesaid Executive Magistr.ne .u Additional 
District lybgistrate, within the territorial jurisdiction of District Reasi :md shall have all 
the pGwets o£ "District Ma.g\strate undet the said. ~de. 

By order of the Govemment of J~mmu and K:ashmir. 

Sd/~ 

(Awl Sethi) 

Secntazyto Government. 

NO: LD (P) 2007/Reasi 

Copy to the.- .• 

Dated: 29 -n-:zot8. 

1. Commissioner/Secretaty to Government, ~nue Department. 

:z. DI-visional Commiuioner,Jammu. 

). Registrar General, J &K High Court, Jammu. 

+ .Diltrict Maginrate, Ruil. This u with reference to his letter No. DM/Rsi/3765 

dated 1.6-u~:z.otS 

5• General Manager, Govemment Press; Jatnmu for publication in an extra 

ordinary issue of the Government Gautte. 

6, SRO Se~on, Department ofLJ& PA. (w.7.s.c), 


